
'C'ENT 	AD"'VIIINISTRATIVE TRIBUNAL 
C UT-1 ACK 	C-41, CUTTACK 

0. A. NO, 809 OF 2013 
Cuttack, this tLe 2"" day of December, 2013 

HON'BLE MR. A.K. PATNAIK, MEMBER (.-RJDL.) 

arixit Rarn, 

af-ed about. 61 yckars, 

Son of Late jagil 

Retired Junior Efloinee~ 	 R 

Office of Senior Divisional L-Ieuricai'Englneer (G)/ 

atni, K-hurdaRoad/East~-'ostRa-*-Ilvi~i.),,,'.I,c ' 

Perinanent resident ,- ~T At- Station Bazar, 

Near A-,a Kala., PC)- 

P.S.- MvlegoCtown, Towrddl-st- Cutfack, Odisha. 

........ Applicant 

A,--lVocate(s) .... M/s. N.P., 	 011oudholy, S.K. Mohan+LV. 

Nis. j. Pradhal.-,. 

\-IERSUS 

U-~'111011 of Ir'dia rep'n-sentu'll t'hirou"h Cl~. 

East Coast A-,,,,fflway., 

-01"Wa. flhubanes,,~-,.n D`t,--~ f 	~ 

I -, ,, 	, 	. 	'T 	41 Divisional '-~'cysarmel 01 Icer.-
Easc Coast Railway, 

Khufda R.o-~-Ad Divisiop, 

At/f-;,O,.- Jaml, Dist, KFU-nia. 

Divisional Railway Man,!~.ger, 

East Coast Railway, 

Khurda Road Divis-;on, 

ALIP.O.- Jatni-, Dist. K—hu~-Lda~ 

Sen*rcii' 	 (G)" 

KI-i 	 S1 

AVjI-I.()~-- 	[)Is~L-. Khure',,a. 

......... Respondents 

A 



OA No. 809 of 2013 
P. Ram -Vrs- UOI 

ORDER_ ORALI 

HONTLE. -~/IR. AX. PATNA.IK, MEMBER LILILL. 

Heard NL,. NR.Routrz.y, Ld, Counsel f(--)r the app4cant, 

anJ Mr. T'.Rath~ Ld. Standing Counsel appearing for the Respondent-

Railways, on wn,-.in a ,,,opy of thIs G.A has already been seried. 

The instant, O.A. has b~een Tiled by the applicant under 

Section 19 of th- Adj.-P.Mistrati've Tribunals Ac­t, 1985 seelk-ing for a 

direction 'for 2arly mleas.~~ of Leave Salary, DCRG, Commuted Value 

01' Penslon and firiall Pension. - 1r. Routray 	I N/ 	, Ld. Cot nsel for the 

applicant, sLibi-nitted that ventilating Lis gr,evance the applicant has 

made a representatiof, or. 310.09-2-0133 addressed to the Divisional 

Personnel ("fficer-i,, 	 Le. Respondent No.2, but IdIl date he 

',as not received any 	either from Respondent No. 	or ~Erom 

DRM and S~7. TDIviSiotiat' Flectrical Engineer (G) on ~vho m Copy of 

this representmi(,n has atso ~)cen serit. Mr. Routray also submitted -that 

the applicant being i caocer patient a short time may be granted To the 

Respondents 'to c-onsider the representattion of the applicant. 

INAr. T. Rath, Ld. Standing Counsel for the Railways. 

brought to my notice that in the n--pr'-sentation itself the applicarnt has 

mentioned 	_ITIq-air,,,, Report has b,-.cn made on 22.07.1.01.3. lie 

fiu 	Ut I 	 A U a ., urther s, hn~itted that tid 'ate iio final order in discipli. nary 

proceed.ing has b,,---Ien passed- Vic Routray, Ld, Counsel for the 

applicxat also dj~]' -Iiot '-'entrovert t1le submission made by Mr. Rath. 

u6inits, that unless the disciplinary proceeding T 	fUrther s 

reaches it,--N, t1nali-t:~ 7 r, o or,~ar car, ~e pass%,,Id so fair as release of Lecave 

0~) SL_~­ 



O-A. No. 809 of21n., 
P. Ram -VI-s- U01 

Salary, DCRG, Comiri-i-ited Iv'alfae ofTeasion. as -well as final Pension 

are concerned,, It is seen, that the 1.0 in his repoit exonerated th"o, 

applicant. flowever. it is for the Disciplinary Authority to decidc Icut 

C such decision stiould he at the ear`-irlst opparwnity. 

4. 	 Be th-at as It may, sinv~e -1-eweseruartion s-uHnitted ~)-v t~, Ate 

applicant Is- still pending, as sub.nitiacd by the Ld. Coun.cel fiDr Jva 

applicant, without expjres:~Ing arly opnilori on the, merit of' the matter, 

this OA is disposC.-d ot at this adi-aissior, stage, mr1th direction to 

Respondent No. 2. Divis~̀ona' '-.-rsonnel Officer-!, F-Xo.RIk.. 

'der the said r-presentation da-ted 30.09.2013 tif it is 3till pel)ding'~ consi 

within a perioG of six weeks J'.ointhe date of rcceipt. 	co.py  of 

order. At the sarne time, I 	and tiust ille Disclpfi~viar,,.- 

i.e. Respondent No.4, to vOiCIMI., a copy of the represenlah',.-n 

aiready beer, i0i- wardl-ld, 	taice e,N,peditio-as s-~cps 'l-i-) take a 111410-1 

decision on the discipliTfIrtr I 	y proceedings, if no final ordor has 01-~Itlll 

passed by now. I make. it einir that if, in the n,,eant-inme, the 

representation so preforrel) loy t'lle applicaDton -30.1-19.20 11 3 has 

beeln disposed o.11" the rtsulit thereo-C shall ~)e cor.,,imui,icat,ed to dir~~ 

applica.tvc within a period of two we-.1k-s froint-oday. 3\4o costs. 

5, 	 Cap,/ of this order be 	 to RespoiiMli N.)s. 

2, 3 aj-j.d 4 by the IR~egis~r~ 	Spe-Od Post at the 

applicant for which- TI,/fi--, 	11ndertakes to ftirm.sh  ike 

requisites by 105, 1 	0 13 , 


